N I N CHAMBERS

| TEM NO. 2 COURT NO. 3 SECTION |V

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

I.AA. NO1 INRP. NO...... /2006 I N CIVIL APPEAL NO 466 OF 2004
M S. NATI ONAL FERTI LI ZERS LTD. & ORS. Appel I ant (s)
VERSUS
DI NESH KUVAR & ORS. Respondent ( s)

(Appl n.(s) for exenption from paying court fee)

(Wth Ofice Report dated 27/07/2006)

Date: 17/08/ 2006 This matter was called on for hearing today.

CORAM :

HON BLE MR JUSTI CE B. N. AGRAVWAL

For Appel |l ant(s) M. R C. Gubrele, Adv. (Not Present)

For Respondent (s)

UPON perusing the papers, the Court nmade the foll ow ng

ORDER

Nobody has appeared in spite of second call.

In 1% Vi ew, no case is made out for

exenpti ng



t he petitioners
frompaying of Court fee. 1.A No.l1l is, accordingly, dismssed. Ei ght weeks’

time is granted to the petitioners to pay the Court fee.

[ Al ka Dudeja ] [ Om Prakash ]

Court Master Court Master



